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far 344.59 hectares of land in 11 villages has
been acquired by BCCL for Mukunda Open-
cast Project. These lands were acquired
under the provisions of Land Acquisition act
Through the State Government. The com-
pansation and price of each unit of iand is
decided by the State Government as per
provisions of the L.A. Act.

(e) Accordingto the present policy, coal
companies do not necessarily provide em-
ployment to land losers. However in case
some vacancies become available, prefer-
ence in employment in unskilled/semiskilled
categories is given to those whose lands are
acquired for coal projects. As a measure of
rehabilitation coal companies are providing
developed house sites to those persons
whose houses are acquired.

Effect on Environment due to Mukunda
Project of BCCL

2089. SHRIPURNA CHANDRAMALIK:
Will the Minister of ENERGY be pleased to
state:

(a) whether Govemment have studied
the effect of coal dust produced in Mukunda
projects of the Bharat Coking Coal Ltd. on

the surrounding locality;

.(b) it so, the steps taken to maintain
proper environmental condition there; and
(c) i not, the reasons therefor?

THEMINISTEROF STEEL ANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) to (c). a
detailed feasibility report for development of
Mukunda Opencast Project in Jharia Coal-
field was prepared by the Soviet Experts.
Besides technical and economic aspects,
the feasibility study also covered the air
poliution aspects of this project. The ambient
gir quality observations in the project area
were carried out by the Central Mine Re-
search Station (CMRS) , Dhanbad. Later, a
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fresh set of observations were taken by the
scientists of the Indian School of Mines,
Dhanbad. These observations had predicted
higher than permissibie level of air pollution
over the village. The Soviet experts had also
examined the feasibility of reducing alr poliu-
tion over Mukunda village. Accordingtothem
it would not have been possible to reducethe
poilution dueto dustfrom proposed cepncast
mine even by application of moderntechnol-
ogy and as such they had suggested shifting
of the village away from the area of influence
of the opencast mine. The development of
Mukunda Opencast Project has since been
deferred for the time being.

Workers In Collisries

2090. SHRIPURNA CHANDRAMALIK:
Wiil the Minister of ENERGY be pleased to
state:

(a) the number of Colliery workers in
different collieries allowed to join their duties
with compensation or without compensation
inspite of the Tribunal Award for their rein-
statement;

(b) the number of cases pending for
settiement; and

(c) when these are likely to be finalised
and workers observed?

THEMINISTER OF STEELAND MINES
AND MINISTER OF LAW AND JUSTICE
(SHR!I DINESH GOSWAMI): (a) to (c). The
information is being collected and will be
placed on the Table of the House.

[ Transiation)

Polyester Processing industry in
Madhya Pradesh

2081. SHRI 8. C. VERMA: Wil the
Minister of PETROLEUM AND CHEMI-
CALS be pieased to state:
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{e) whether there is any proposal to set

up aPolyester Processing Industry inMadhya
Pradesh;

(b) U so, the deteils thereof; and

(c) the time by which the proposal is
expected to be implemanted?

THE MINISTEROF PETROLEUMAND
CHEMICALS (SHRI M. 8. GURU-
PADASWAMY): (a) to (c). M/s. Madhya
Pradesh Audyogik Vikas Nigam Limited hoid
a letter of intent to set up a plant for the
manufacture of 25,000 tpa of polyester fila-
mentyarn at Malanpur, district Bhind, Machya
Pradesh in Association with M. Godfrey
Phillips india Limited, New Delhi at an esti-
mated cost of Rs. 308 crores. According to
the project implementation schedule, it is
likely to be compieted in 30 months after all
necessary approvals are accorded.

Rehabllitation of Gaa Victims

2082. SHRI S. C. VERMA: Will the
Minister of PETROLEUMAND CHEMICALS
be pleased to state:

(a) whether Government of Madhya
Pradesh has sent an Action Plan of Rs. 371
crores for providing assistance and rehabili-
tation of Bhopal Gas Victims;

(b) the amount provided by Union
Govermnment so far under the Action Plan
and whather it has been given in the form ot
grant;

(c) thetime by whichthe balance amount
is likely to be sanctioned; and

(d) tha reasons for delay in sanction of
the balance amount under the Action Plan?

THE MINISTEROF PETROLEUMAND
CHEMICALS (SHRI M. 8. GURU-
PADASWAMY): (a) Yes, Sir.
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(b) to (d). The Action Plan was ap-
proved at Rs. 163.10 crores. The sharing of
this expenditure betwsen the State Govern-
ment of Madhya Pradesh and the Central
Govermment, is under consideration.

{English)

Subsidence Centra! Measures in Coal
Mines

2093. SHRIHARADHAN ROY: Willthe
Minister of ENERGY be pleased to state:

(a) whether there is proposal to set up
an Authority for planning and implementa-
tion of environmental protection and subsi-
dence control measures in and around coal
mines;

(b) # so, the details thereof; and
(c) # not, the reasons therefor?

THE MINISTER OF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRIDINESH GOSWAMI): (a)to (c). There
is no proposal at present to set up a separate
authority for planning and implementation of
environmental protection and subsidence
control maasures in and around coal mines.
Envionmental protection measures are
covered by Environmental Management
Plans which form part of the project reports
for coal mining projects. These measures
include land reclamation, afforestation,
control and repair of subsidence and mitiga-
tion of adverse atfects due to air and water
poliution.

Foreign Collaboration for Ceramic Tiles

2094. PROF. MALINIBHATTAHARYA:
Will the Minister of INDUSTRY be pleased
to state:

(a) the details of foreign coliaborations
granted for making Ceramic Tiles; and



